CENTRAL ADMINISTRATIVE TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

ORIGINAL APPLICATION NO.060/00088/2021

MONDAY, DATED THIS THE 1°" DAY OF FEBRUARY, 2021

HON’BLE MR.SURESH KUMAR MONGA ...MEMBER(J)
(On video conference from Central Administrative Tribunal, Bangalore Bench, Bangalore)

HON’BLE MR.RAKESH KUMAR GUPTA ...MEMBER(A)
(On video conference from Central Administrative Tribunal, Bangalore Bench, Bangalore)

Kashmiri Lal,

Aged about 51 years,

S/o Late Sh.Dhannu Ram,

R/o Street No.2, Mohalla Killa,

Sugar Mill Side, Nawanshahar-144 514

(Punjab), presently working as Postman

(Group ‘C’ Model Town Post Office,

Jalandhar City. ...Applicant

(By Advocate Shri Jaswinder Singh)
Vs.

1. The Union of India,
Through Secretary to Government of India,
Deptt. Of Posts, Dak Bhawan,
New Delhi—110 001.
[E: secretary-posts@indiapost.gov.in].

2. The Chief PMG Punjab Circle,
Sandesh Bhawan, Sector 17-E,
Chandigarh — 160 017.

[E: cpmg pun@indiapost.gov.in]

3. The Senior Supdt. Post Offices,
Jalandar Division, HPO,
Jalandar- 152 001.
[E: dojalandhar.pb@indiapost.gov.in] ...Respondents

ORDER(ORAL)

Per: Suresh KumarMonga = ........... Member(J)

Aggrieved by an order dated 16.09.2019 issued by the Senior Superintendent of Post
Offices, Jalandhar Division, Jalandhar, the applicant had preferred a revision petition before the

Chief Post Master General, Punjab Circle, Chandigarh on 25.01.2020.


mailto:cpmg_pun@indiapost.gov.in
mailto:dojalandhar.pb@indiapost.gov.in

2. Shri Jaswinder Singh, learned Counsel for the applicant submitted that a period of more
than one year has elapsed, but uptil today, the applicant’s revision petition has not been

decided by Respondent No.2.

3. Learned Counsel for the applicant further submitted that the applicant will be satisfied,
if a direction is issued to Respondent No.2 to decide his pending revision petition within a time

frame.

4, Keeping in view the aforesaid submission made by learned Counsel for the applicant, we
deem it appropriate to dispose of the OA at the admission stage itself, without entering into the

merits of the case.

5. Accordingly, the OA is disposed of with a direction to Chief Post Master General, Punjab
Circle, Chandigarh to decide the applicant’s pending revision petition dated 25.01.2020 and
pass a reasoned and speaking order in accordance with law. Before taking such a decision the
applicant shall also be afforded an opportunity of hearing. The whole exercise shall be
undertaken within a period of one month from the date of receipt of a certified copy of this

order.

6. The OA stands disposed of in the above terms. However, there shall be no orders so as

to costs.

(RAKESH KUMAR GUPTA) (SURESH KUMAR MONGA)
MEMBER(A) MEMBER(J)
sd.



